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The House met at eleven of the
clock, MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
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*267. SHRI NAWAB SINGII
CHAUHAN: Will the Minister for
ReHABILITATION be pleased to state the
extent to which the law relating
to the transfer of Evacuee Depo-

sits has HYeen given effect to
by India and Pakistan?}
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+[TrE MINISTER For REHABILI-
TATION (SHrT MEeRRr CHAND
KuanNa): As provided under the
Transfer of Evacuee Deposits Act,
1954, the Government of India have
appointed a Custodian of Deposits
and two Assistant Custodians of Depo-
sits. They have also prepared draft rules
under the Act which were forwarded
to the Government of Pakistan for
their concurrence on the 17th Febru-
ary 1955. The Government of Pakis~
tan have not yet framed their Rules
under the Act; nor have they
appointed a Custodian of Deposits. They
have been requested tfo expedite
action in this behalf, The transfer of
deposits from one country to the
other will take place only after these
preliminaries have been completed.]

*268.
infra.]
*269. [The questioner (Shri J. V.
K ;allabharao) was absent. For
A e vide col. 1736 infra.]
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+[INDIANS GRANTED CITIZENSHIP RIGHTS
N CEYLON

[For answer, vide col. 1735

€270. Surmmatr SAVITRY DEVI
NIGAM: Will the PRiME MINISTER be
pleased to state:

(a) the number of persons who were
granted citizenship rights by the Cey-
lon Government during the year 1954;
and

(b) the number of applications
which were rejected by the Ceylon
Government during the same period?]

tEnglish translation.
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